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Per Hon'ble Mr. N.R. Chandran .. Judicial Member

Fac All |the three petitions raiser a common cause
thereforel decide to dispose of the cases by a common
order. The |applicants, herein, want promotion retrospe-
ctively fr 21,4.1980 on the ground that their cases

should have| been considered =qezinst quota reserved

M% >




$=3=3

for direct recruits as per the Circular of tke
Railway Board dated 21-4-1980. According to this

Circular against the 50% direct recruitment

guota for the post of Assistant Draftsman, the
cases of existing employees who possess Diploma
in Draftsman course should be considered for
vacancies to be filled up by direct rectuitment
if there is a short-fall in the same quota.

The learned counsel for the applicant states that
the applicants have been making several represén-
tations to the authorities but there was no
respornise from them except a letter dated
29-11-1989, However, the learned counsel for the
applicants has not filecd any copy of the
representations. It is not clear whether there
is any shortfall or not in the quota reserved for

the direct recruits.

From the facts it is clear that the
cause of action arose in the year 1980 which is

long before the constitution of the Central
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